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THE ICOnSTER OF TO U »£ »i[ ANP 
a m  AVIATION (8HW Hjau- 
SHOTTAH KAtTSmiC): <«) and
(b ). Ooverum«it have Men th« i« -  
in ii. The^artidle do«t not give the 
correct p i^ te . Many of tbe cas«s 
mentioned ' v  the report have alrea
dy been decided. However, 
cause ot the piroceduTes Involved and 
tODRuttationj! with the various egen- 
de* like the Bureau o* Public En
terprises, Ministry of Law, Ministry 
ot Finance Public Investment Boar^, 
Expenditure Finance Committee etc., 
it does take time to clear investment 
proposals of public sector undertak- 
infs. Besides, there are other cases 
mentioned in the article whith 
involve departure from the set 
norms. Such matters obvious
ly require thorough investlgatien/ 
examination and also their effect on 
other public undertakings is to be 
considered before Government ap
proval can be accorded.
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BoostlBf of tnAi-s Exports 
Indian JToUit Ventures Ab

6399. SHHI KtJMAHI ANAKTHANi 
Will the Minister of COMMERCE, 
CIVIL SUPPLEES AKD COOPEEA- 
TION be pleased to state;

(a) main conclusions reached in the 
workshop on Indian Joint ventures 
an  ̂ projects abroad, organised by t l »  
Federation of Indian Chamber of 
Commerce and Industry in New Delhi; 
and

<b) the steps taken by Govemment 
to implement them for boostin* India’s 
eiTOrts?

THE MlNlsrER CT> STATE IN THE 
MINISTRY OP COMMERCE, CrVIL 
SUPPLIES AND COOPERATION 
(SHRI ABIF BAIG): (aj and (b).
The main conclusions reached in the 
Workshop on Indian Joint Ventures 
and projects abroad organised by the 
Federation of Indian Chambers 
C(»nmerce and Industry in New Delhi 
on 10th February, 1979 relate to fur
ther streamlining of the existing 
Guidelines and Procedures tor giving 
clearance by the Inter-Ministerial 
Committee for setting up Joint Ven- 
tiires Abroad and also recommend 
certain tax concessions. *niese have 
been noted by the Governmeat and 
are being examined for ijnplementa- 
tion wherever considered teMible.
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MW, SHS? KUSIABI AKANTOAN; 
Will the Minister « f  COMKEBCE;
CIVIL SOPmES and .COpPEBA- 
TION be ^ass4 to strte:

<a) whether i 'W w
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